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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 409/2025
IN THE MATTER OF:

Mamta and Ors.
...Applicant
Versus
State of Haryana & Ors.

...Respondent

Report of Joint committee in compliance of Hon’ble NGT order dated
29.08.2025 in OA No. 409/2025.

1. Background

Hon'ble NGT, vide order dated 29.08.2025, constituted a Joint Committee
comprising representatives from HSPCB and District Administration, Hisar,
to verify the factual position and suggest appropriate remedial action
regarding illegal dumping of municipal waste by Municipal Committee
(MC), Hansi on agricultural land meant for government seed production,
leading to fire incidents, foul odour, and public health hazards.

Residents of nearby localities had raised concerns regarding Open
dumping of mixed solid waste, including biomedical and plastic waste,
Frequent fires and release of toxic smoke, Health issues such as
respiratory problems among local inhabitants as well as threat to livestock
and contamination of fertile agricultural land.

A committee comprising Sh Rajesh Khoth, SDM and Sh Kapil Singh, AEE,
HSPCB was constituted consequent to the Hon’ble NGT order dated
29.8.2025. The team visited the site of the complaint on 30.10.2025
alongwith the representative of the complainant, as well as the Secretary,
Municipal council, Hansi.

2. Observations during the site visit conducted on 30.10.2025
by the committee are as below:

A large quantity of mixed municipal waste was found openly dumped at
the site Bid Farm, Hansi, Village Sainipura, Hansi without any boundary,



segregation, or leachate management measures. The dumped waste
comprised household garbage, plastic carry bags, biomedical-waste and
inert materials.

The site is located adjacent to fertile agricultural land, which was
historically used for government seed production. It was observed that no
authorised waste processing infrastructure exists at this location. Partially
burnt waste heaps were also noticed, indicating instances of open
burning.

There was no leachate collection or drainage management system,
increasing the potential risk of surface and groundwater contamination.
The site’s proximity to residential areas has resulted in severe odour
nuisance and poses a threat to public health due to possible disease
vector breeding. Stray animals, including dogs and cattle, were observed
scavenging on the dumped waste.

It was further observed that the Municipal Council, Hansi, lacks a
functional Material Recovery Facility (MRF) and has no scientific
composting or waste processing system in place as mandated under Rule
15 of the Solid Waste Management Rules, 2016. Additionally, no records
regarding door-to-door segregated waste collection or transportation to
an authorized disposal facility were provided at the site.

3. Non-Compliance by Municipal Committee, Hansi (as per Solid
Waste Management, Rules, 2016)

During inspection on 30.10.2025, the Municipal Council, Hansi was
found violating various provisions of Solid Waste Management Rules,
2016 as given below:

1. During inspection, it was observed that solid waste is being dumped
unscientifically at Village Sainipura, Hansi.

2. During inspection, it was found that unsegregated solid waste is
being illegally and unscientifically dumped at the Bid Farm dumping
site, Hansi.

3. At the time of inspection, it was observed that segregation of wet
(biodegradable), dry (non-biodegradable), and domestic hazardous
waste is not being carried out properly, as mandated under the
Solid Waste Management Rules, 2016.

4. Municipal Council, Hansi has not obtained the mandatory
Environmental Clearance under the EIA Notification, 2006, as
amended from time to time.

5. Municipal Council, Hansi has not obtained Consent to Establish



(CTE) and Consent to Operate (CTO) as required under the consent
procedure policy dated 04.12.2020, nor has it obtained
authorization under the Solid Waste Management Rules, 2016, as
per Board Policy No. 137643 dated 14.10.2022.

6. At the time of inspection, it was observed that Municipal Council,

Hansi is not complying with Rule 15 of the Solid Waste Management
Rules, 2016, which specifies the duties and responsibilities of local
authorities.

4. Action taken by HSPCB

It is pertinent to mention here that the site of the complaint was
earlier visited by Sh. Kapil Singh, AEE, HSPCB on 03.09.2025 in
presence of Sarpanch of Village Sainipura, Hansi w.r.t. complaint by
Sh. Avnesh Sharma received from Head Office, HSPCB through
email on 02.09.2025. During inspection the deficiencies mentioned
above were observed. A Show cause notice for Ilevy of
Environmental Compensation as per Board Policy dated 22.12.2021
was issued vide No. HSPCB/HR/2023/2511 dated 29.12.2023 and
vide No. HSPCB/HR/2025/468 dated 04.09.2025. Copies of show
cause notice are attached as Annexure R/1.

For the above mentioned non compliances, Environment
compensation was imposed on Municipal Council Hansi to deposit
environment compensation, as per the directions received in OA No.
612 of 2019 titled as Vinod Kumar Bansal Vs State of Haryana for
the period of non compliance of Solid waste Management rules,
2016 as also mentioned below. Copies of imposition of
Environmental Compensation are attached as Annexure R/ 2.

Sr.

EC EC imposed vide NO. dated  Amount in Rs.
imposed
period

01.04.2020 | 2680-82 dated 31.01.2024 45,00,000/-
to
31.12.2023

01.01.2024 | 465-467 dated 04.09.2025 20,00,000/-
to
31.08.2024

01.09.2025 2,00,000/-
to
31.10.2025

Total | 67,00,000/-




5. Recommendations and Remedial Actions

1. The following immediate measures are required to address the
iIssues observed at the site:

(i) All further waste dumping at the present location
should be stopped with immediate effect, and the
existing mixed waste should be removed and
transported to the nearest authorized solid waste
processing or disposal facility.

(ii) The  Municipal Council should undertake
bioremediation of the dumpsite as per CPCB
guidelines and deploy suitable odour control
measures until complete site clearance s
achieved.

(iii) Regular inspection of waste at the source should
be carried out, and citizens should be guided to
ensure proper segregation of waste at household,
commercial, and institutional levels.

(iv) It must also be ensured that biomedical waste
generated from Health Care Facilities (HCFs) is
not mixed with municipal solid waste and is
handled strictly in accordance with the Bio-Medical
Waste Management Rules, 2016.

(v) Challans or penalties should be imposed on
individuals or agencies disposing of unsegregated
waste in violation of the Solid Waste Management
Rules, 2016.

(vi) The process of bioremediation of legacy waste at
the dumping site should be initiated after
obtaining necessary NOCs and approvals for waste
processing, composting, and disposal.

(vii) Furthermore, the Municipal Committee should
take immediate steps to establish an authorized
solid waste processing facility as per the
provisions of the Solid Waste Management Rules,
2016, to ensure scientific and sustainable
management of municipal solid waste.

2. In the medium term, the Municipal Committee should undertake (i)
extensive public awareness and outreach campaigns through
community meetings, schools, and local media to promote
behavioral change among citizens towards waste segregation and
sustainable waste management practices, such as prevent littering,
and promoting household-level composting to minimize the quantity
of biodegradable waste reaching the dumpsite. (ii) A temporary
segregation and transfer point should be established within the
jurisdiction of MC Hansi, equipped with impermeable flooring and
proper leachate management to prevent environmental



contamination. (iil) The system of door-to-door segregated waste
collection must be implemented effectively, ensuring that recyclable
materials are linked to authorized recyclers for proper utilization.

. In the long term, the Municipal Committee should develop or

integrate with a cluster-level Solid Waste Management facility under
the district planning framework to ensure sustainable and scientific
disposal of municipal waste. A comprehensive Action Plan should be
prepared and strictly implemented with defined timelines to achieve
full compliance with the provisions of the Solid Waste Management
Rules, 2016. Furthermore, the Municipal Committee must submit
quarterly compliance reports to the Haryana State Pollution Control
Board detailing the progress made in implementing the prescribed

waste management measures and adherence to regulatory
requirements.

6. Conclusion

Municipal Committee, Hansi is in gross violation of multiple provisions of
the Solid Waste Management Rules, 2016. The current waste dumping
practice has resulted in environmental degradation, air pollution, and
public health hazards. Immediate remedial action, as detailed above,

must be taken to restore environmental quality and ensure sustainable
waste management.

Kapil Singh, Rajesh :%ﬁ‘h, HCS,

Assistant Environmental Engineer, Sub Divisional Magistrate
Regional Office, Hisar Region Hansi, Hisar
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